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Irnmediate1Y after jmositiC of. the 

1ty,ixder rexUre/6 dated 12.1O,2.004 pena

the App1iCat has a7proaChed this Tribunal 

under sectioo 19 of the AdmiriStrati ve 

Tribunals Act,1985. 

By the jmpuced order under.. / 
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nexure-A/6 dated 12.10,2004,the Applicit 

has been visited with the :Eollowinçi pjshmErts 

°xx,a sum of Rs.l,50,000/-(one lath 
fifty thousd)be recovered from 
the pay of the f.ca1 in 50(fjftv) 
eaual i'-  ,:ta1mar ts 	jch j11 be 
only a very saall fraction of the 
huge loss sustained by the Deptt.,) 

d also reduction of pay by three 
(3) stages from Rs.5375/— to Rs.5000/- 
in the time scale of 	of fl.45 0- 
125_7000/_ for three years i.vith,  the 
further direction that the said 
official Shri I3harat Sethj will not 
earn increments of pay during the 
period of such reduction End on 
ex2iry of such eriDd,the reduction 
will have the effect of postponing 
the future jrcrements of his oay. 
The aforesaid order will take 
jrnrnedjatc effect 

A copy of the aforesaid Original ApDlicatior 

has al re'v1y bon servc on Ir. U.h. Mahapatra, 

L.: - iYcc 3er jar ta ;j 	2c)'nsei for the  

Union of India;who is present in Court, 

It is the case of Mr.Mohapatra, 

Lear,ed Senior St.rding Co,so1 that instead 

of ayraachjng the Annellate' Authority1.  ,the 

Aaljcit has rushed to this Tribunal and, 

therefore,thjs Original A)plication 

is a premature one.In reoly to the said 

objection gt-Learned cosel 
)  

-iarjr1g for the AaPlict ) states that 

since steps are being taken to start 

recovery of the 	itive amount from the 

salary of the Ar),.) licn t right from th 

01 	th 	OCth.eic, 2OO4,ti 	1icrt as to 
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iush to ia 	ji1fl l least the 	eel Late 

Mithority may not grt ay nterirn 

rotectiOrl. 

Fleard learned counsel for both 

sides. 

Ti- is Orjf ial ' 	licatior! is 

disaosed of }y g rantincl liberty to  the 

Anoljcant to prefer an ap)eal(within 

the time stpulated in the rules) and ., 

if the Aalict is so advised,he may 

roach the A 7ellate Authority to grt 

neCeSSrY taterim orders/protection  

till disoSal of the a ...cal, 

1-1-1 is hoieVer,fflaCe clear that 

every statuto ry autho ri ty have ot 

O;eS to çjjrant jrterini 

rotection r d,the refo re, the Aaell ate 

Authority Ler the ccs(CCA) Rules, l 65 

can aell consider the matter to grmt 

recessaY Thterim7rOteCtiC to the 

Analicart till dis>osal of the neal 

to be filed by the Aaplicrt wjthjr the 

stiLaulated time 	der the Rules, 

ith the aforesaid observations 

aj-d djrections,this Oric'iral Anolication 

is disjiosed-0f ,at the admission stage 	d 

in the pecuàiar facts and circarnstaCeS of 

the case,the RespondentS are hereby 

restrained to jive effect to the order 

of unishnt unier neure_.V6 dated 

12-10-204 till the ane1late authority 

oasses ay jnterimorder for which the 

Aol)ljCert must iade a ,raver in his 
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Send cojes of this order to the 

.e sp on den ts1  alon gw jth copies of the 0. A., 

an. d free cop ic s of th i s o rde r he g I yen 

to learned coxse1 for both sides. 
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